243 Q.0.P, against
the Juganter

[Mr, Speaker]
in its 1ssueg dated the 30th July and
16th November, 1974, respectively, the
newspaper deliberately suppressed the
name of Shn Jyotirmoy Bosu.

The matter was taken up with the
Editor of the Jugantar. The Editor
has, m lus letter dated the 12th Dec-
ember, 1974 stated inter alia as
follows: —

Quate

“It 18 not possible for a news-
paper to publish the full proceed-
ings 1n regard to any matter and the
editor js obliged to reduce the re-
port and publish a summary there-
of. In the summaries of the pro-
cedings of the 15th November, 1074
and 26th July, 1974, as published,
it appears the name of Shn
Jyotirmoy Bosu, MP was omtted
among the members who had
spoken on the motion It 18 not
correct to say that the name of Shi
Bosu was deliberately omitted or
that the Jugantar 1g in the habit of
suppressing the name of Shn
Bosu.”

“From the proceedings 1t appears
that there were also other speakers
who spoke on the question whose
names could not be included in the
report.

“We want to make it clear that
there was no intentiona] or delibe-
rate omussion of the name of Shn
Bosu. We respectfully submit that
there has been no breach of privi-
lege. We, however, express our deep
regret and tender our sincerest apo-
logy for the omission which may
have caused some pain to the Hon
Member and which we had no inten-
tion to cause.”

In view of the above, the matter is
treated as closed.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I was the mover of the
Motion and.ghey had omitted my name
deliberately. However, 1 accept “heir
::,h“' No further sction is neces-
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MR. SPEAKER: Now, may I tell
you another thing. I have received a
no-confidence motion and also Ad-
journment Motions. Adjournment Mo.
tions have been given notice of by
many hon members, Shri Madhu
Limaye, Shr1 Vajpayee, Shri Jyotirmoy
Boju, and so on the failure of the
Government to accede to the unamim-
ous Opposition demand for a Parlia-
mentary probe into the Pondicherry
case on the basis of the new evidence
unearthed by the Opposition represen-
tatives after the perusal of the CBI
report and other documents which
conclusively establish the involvement
of the former Mimster of Foreign
Trade, Shrn L N Mishra, in the whole
affaar  And similar 1s the other one .

ot wew fagr®t wrodiy (senfeav):
wse WERd, W W ¥ giwarew
wY gy ¥ % § (% ag 7o gw 3T
gy ¢, e sH-Q F gwrr ¥
w7 A

waw s AT A-wrfeE R
I |

SHRI JYOTIRMOY BOSU (Diamond
Harbour) I am not pressing mine.

MR. SPEAKER. It can be either a
no-confiderce motion or an Adjourn.
ment Motion

Mr. Morarji Desai,

SHRI MORARJI DESAI (Surat):
After we saw you last evening, we saw
the Prime Minister and gave her a
Memorandum abowt what conclusions

ment has been made out in these
papers wiich makes it very necessary
to have a further probe for
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acilon that requires to be taken. While
accepting her offer, I had made it very
clear that we reserved our right of
asking for a further probe and action
if a perusal of the papers required us
to do so. It is not possible for ug to
mention in the House several things
which are in these papers because we
have agreed not to do so, and it is
also proper that we should not do it.
But it is very vital and essential for
the House as well as for the Govern-
ment and even for you, Sir ..

AN HON., MEMBER: For the coun.
try as a whole.

SHRI MORARJI DESAI: Of course,
the country is represented by this
House. It is very essential that this
should be probed completely as a
prima facie case has been made out in
our view beyond any doubt so far and
a further probe 1s necessary to make 1t
final. This can be done only by a
Parliamentary Committee as we had
asked for and that is what we p'eaded
with the Prime Minster %o agree to.

It was then said that some time 1s
required tn consider it. Several hours
have gone by since then and I should
not consider it difficult for the capacity
of the Government to come to a con-
clusion within these few hours on this
question which, 1 hope, will be to
agree to ouw request and not other-
wise,

I do not know if they want further
time. But if they want it, we can
have it tomorrow. The session can be
exiended or we can have a secret ses-
sion tomorrow or on Monday if it is
necessary. That also can be considered
by the Prime Minister, and that s
why I would appeal to her to accept
this very reasonable and legitimate
demang of the combined opposition in
a matter which ig very vital to the
honour of thiz House, also to the hon-
our of the Government and to the head
of the Governmert also, if I may be
permitted to mention it.

- Licence case

May 1, therefore, request her and
also request you to see that this de-
mand of the opposition is granted,

ot vy ot (afeT) - Tw W
ST WY § 0% wuvw mwa o &
Ygrig T )

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): The leaders of some of
the Opposition Parties met the Prime
Minister, as stated just now, and some
of her colleagues last night. They re-
peated their demand ‘hat a Parliamen-
tary Committec be appointed to go
into the question of the grant of licen-
ces to the Pondicherry firms. The op-
position Leaders a'so gave a written
memorandum to the Prime Minister.
It 15 3 detziled memorandum and re-
fers to a number of documents and
statements The memorandum re-
quires a close study. The House will
appreciate that such a task will neces-
sarily requir¢ some time.

SOME HON. MEMBERS rose.

MR. SPFAKER: This is a motion
by Shri Indrant Gupta.

Shri Indrajit Gupta

SHRI INDRAJIT GUPTA (Alipore):
In *his matter I wish to make it clear
at the outset that our Party had not
authorised Shri Morarji Desal to speak
on our behalf . . (Interruptions).

SHRI MADHU LIMAYE: We do not
consider ycu %o be in the Opposition.
He did not make any reference to
the allies of the Congress Party ....
(Interruptions).

MR. SPEAKER: Order, please.

SHRI SHYAMNANDAN mn
(Begusara1): Has Mr. Morarji Desai
ever expected that he wowld represent
you?
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AN HON. MEMBER:
bined opposition.

It is a com-

SHRI SHYAMNANDAN MISHRA:
We do not consider them to be in the
opposition.

SHRI INDRAJIT GUPTA: Our
Party has been taking a consistent
stand from the very outset, and long
before Shri Morarji Desai took it upon
himself to come from the back row “o
the front row. We have been taking
the stand that g Parliamentary Com-
mittee should be set up <o go into this
matter. ...

SHRI SHYAMNANDAN MISHRA:
Then it is a combined demand.

SHRI PILOO MODY (Godhra):
Then he is only being petty-minded..
(Inerruptions).

SHRI INDRAJIT GUPTA: Have
you finished? May I proceed?

SHRI PILOO MODY: By all means.

SHRI INDRAJIT GUPTA: As far
as we understood it, it was in order
to make such a Parliamentary Com-
mittee’s worls, if it is appointed, usefu)
and purposeful* that we have been
demanding that these papers, CBI re-
port and documents connected there-
with, should be made available to the
House.

That was the purpose. And we had
said it on the flncy of the House re-
peatedly that if the House is to come
to a correct judgment—a final juag-
ment—in this matter, it can only do
so if it is assisted by the Government
in making available the report and the
connected papars, That we consider
essential for the interim stage hefore
the setting up of a Parliamentary
Committee. It seems, go far, we are
on a certain common ground on this
side. Now, after a lot of arguwments,
debate and so ¢n and after two oOT
three weeks have passed, the Govern-
ment agreed, in a certain modified
form, to the demand of the Oppogition
Parties. They could have agreed much
earlier—I regret to say that they did
not agree earlier,

DECEMBER 20, 1974
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SHRI PILOO MOGDY:
greater grace.

And with

SHRI INDRAJIT GUPTA: Anyway
they agreed on certain conditions that
those papers would be shown to the
Opposition  Parties, to their leaders
or to any Member who is authorised
by their leaders,

Now, Sir, that work of perusal of
those documents, as far as I know, is
still going on; it will be completed
within a day or two T am informed
by Mr, Bhogendra Jha who is repre-
senting our party in the work of this
perusal that .ome ong Member—-I for-
get the name—now had suggested that
this perusal work should he completed
by Friday or Saturdav. Our represen-
tative was aareeable to that. Put,
other Members =aid 'n?’; they insisted
that time must be given even up to
Monday of the next week. That it-
self is enough to show thal even if
anyvone vparticuiar Masmber or one oTl
more particular Members here—I do
not know if they wish to make a
claim—claim that they have completed
the perusal, it still shows that all the
Members or many of the Members
have yet not dene so and they have
askeg for time 1ill Monday.

Anyway, now, Sir, whether the
perusal is completed on a particular
day or on gome following day, I wish
to make a submissicn as to what is
the further orocrdure ang modalities
that will follow from that. Here, as
far as I have understood it, there are
two viewpoints—one is put forward
or, rather, implieq by Government, as
far as I underslang it—and the other
is by Shri Morarii Desai and the sub-
mission he just now made,

Ag far as his submussion is concern-
ed, I have undersinod it to mean this,
that already on the basis of whatever
perusa] has been done, some iTembers
feel that a primn-facie case has been
established and, therefore, straight-
away, we should proce2d to the consti-
tution of a Parliameatary Commitlee.
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The Government's viewpoint, as T
understand it, is this, They have ad-
vanced the plea of some more time
being required to study the memoran-
dum which has been given. Here, 1
am not fortunate enough t, have ceen
the memorandum—1 d2 not know
what it contains. Anvyway, it is my
firm belief that Government would
prefer that no Parliamentany Com-
mittee is set up and that the matter
should be hushed up or conveniently
brushed aside under the carpet and
the matter should end there,

I would not subscribe to either of
these wviewpoints. Otherwise there
was no point in fighting for so many
weeks to have access to those papers
and documents. If we are not going
to come to a considered viewpoint,
then how are to proreed further in
the matter? On that point I have
made certain propnsals which I shall
explain and which are embodied in
the motion that I have submiited, I
do not agree with the Government's
viewpoint that the matter should be
dropped here =2nd ended for the s:m-
ple reason that I am quile sure that
what has happeaed so far has its im-
pact, outside this House, on the
country, on the public, I made this
point earlier sume days ago also.
That is not adeauate enaugh to set at
rest the doubts and suspicious which
have been aroussd in the public mind
not onrly regarling certain individu-
als, pither Membe:ss of this HMouse or
Ministi'rs of Government but also re-
garding the very sovereignty of this
Parliament itself. I do not think what
has transpired so far is adequate to
allay those suspicions and doubts.
This is not a party affair, I repeat it.
It is a matter in which every side of
the House should he vitally interested
Yo see ffhat wugly suspicions and
doubts are not allowed 1o linger in
the public mind in the way they have
been created.

Therefore, Sir, the suggestion I am
making is this: That wnen the work
of thig perusal has been completed—
it may be Monday or any day that is
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fixed. I have no objection to that—
what is the next step that should be
taken? Our suggastion is that those
hon, Members belonging to wvariocus
parties who have been associaled with
this work of perusal should be con-
sulted by the hon. Speaker, who will
sit with them, they willl exchange
views as to what they have found in
that perusal. I believe, Sir, they have
been permitted to keep certain notes,
though not allowed to carry those
notes outside the room. Those notes
are available. They can be compared
and exchanged. Some discussion
should be held with somme purpose and
the purpose of that discussion in my
view should be that those hon. Mem-
bers along with you should formulate
or frame some agreed terms of refe-
rence, Some substanlive pcints must
come out of this perusal. Otherwise
what js the use of perusing? Are we
perusing in the air? Some agreed
terms of reference should be formulat-
ed and those terms of reference will
then be forwarczq to a parliamentary
committee  which should be duly
constituted representing wvarious sec-
tions of this Ilouse because then we
feel that that Parliamentary Com-
mittee will be able, if I may sav so,
to complete the work, which is wvery
necessary, of investigation into the
conduct »f concerned persong who
may be either Members of this House
or Ministers of the Government so
that ultimately we raay at last be in’
a position to reach a concidered—and
officers also—and objective final con-
clusion in this matter and then decide
to take whatever action we ccnsider to
be necessary. In this way, I hope, the
Government will consider it also that
it is not a matter of dropping the mat-
ter and declaring it to be closed, I
am totally against tha®* and certainly
when anythiag has been broughi to
light which can establish the guilt or
misconduct of uany person—be a Minis-
ter or a Member or an official—he
should not be spared.

If you go back to the history of the
last 15 years ot this House there have
been numerous occasions when pro-
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minent Ministars of the Government
have hag to go--not on the basis of
enquiry, even not on the basis ol
established proof or conclusive evi-
dence—when they happened to be in
the centre of some controversy or &
type which was considered by even
the then leader of the ruling party t0
be not a matter which was healthy or
conduelve to carrying on the responsi-
bility which that particular Minister
was entrusted with. I am not going
intp the merits nf those cases whether
it was done correctly or not, But
they had to go and some of them later
on came back also, Pecuuse so long
as we function—] do not know how
long it is going to be mow as some-
thing is happening in the country—
within the framework of parliament-
ary system then in addilion 1o facts,
evidence and so on which from time
to time may be alleged or estatlish-
ed—there is nlso such a thing as
Parliamentary propriety which cannot
perhaps be strictly defined but it is of
the essence of the spirit of Parlia-
mentary Practice. I dare sa; in other
countries, in ine country whose Imodel
we are fond of quoting, and saving
that we are following them 1 am sure
their concept of Parliamentary pro-
priety is something different to curs,
I find that in that country, in the
United Kingdom, Ministers them-
selves came forward sometimes to
resign at the slightest tinge or breath
of suspicion against them. I am not
saying that necessarily you must do
the same thing here, pecause we are
of a different culture and of a diffe-
rent tradition, But, I woulg suggest
that whereag on the one side, it will
‘be completely wrong and irdefensible
of the Government to try hy virtue
of its majority here to get this mat-
ter ended, - closed, dropped once and
for all, at the same time, | would
appeal to my {riends on this side,
however agitated they may get when-
ever I get up. ..

SHRI PILOO MODY:  Actually, you
are quite sweet,

e ot wios 3

' SHRI INDRAJIT GUPTA: Thank

‘you that from the position which we

have reached now, when certainly we _
succeeded after twp or three weeks in -
getting the Government to’ agree even..
though in a somewhat limited and
modified form to the demand which

we have been making right from the
beginning that we should now come

forward to propose some substantive

procedure, some modalities by which

this matter can be led to a purpose-

ful conclusion and not just because

today happens to Le the last day of

Parliament that somezthing must be

said today, last day of Porliament or

last day of the Lok Sabha....I am

not afraid of the spectre. It ig not

that because today hsppens to be the

last day, willy nilly in'a hurry, some-

thing must be .lone just now, straight-

away. If that is one of the appre-

hensions that Mr. Desai hss that he

fears that there may nol be another

Session. ...,

SHRI MORARJI DFSAI: Not at all. .

SHRI INDRAJIT GUPTA: If there
is such a fear, th2y should dispei it.
The Prime Minister should dispel it.
Sir, I do not want to take much time.
I will just read out for the benefit of
the House the Motion that I have sub-
mitted to you. I feel that it doeg try
to suggest a mositive wuay out so that
all sides of the House are satisfied
provided Governmemt does not wish
lo evade the issue which is something
much bigger than what we are debat-
ing here. 1 think they should try to
understand that though it would have
been much better if they had yielded
with good grace to this thing and ulti-
mately if they had done it two-three
weeks ago,

My Motion reads ag follows:

“The House is of opinion that
after the work of perusal of the
CBI report and connected docu-
ments has been completed the hon.
Speaker, in consultation ‘with ‘the
Members who have baen associated
with the work of - perusal ghould
fnrmuhh umd terms of ntmm
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for a Parllamentary Commiitee re-
presenting all seciions of the House
to be duly constituted in order to
complete the work of invest:gation
into the conduct of concerned Mem-
bers of the House ard Ministers of
Government so that the House may
be enabled to come to a final conclu-
gion in the matter and take neces-
sary action thereon.”

This is my Motion, Sir. 1 commend
it to the House.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I would hke tp make
a submission,

MR. SPEAKER' I thought that Shn
Morarji Desai bas spoken on hehalt
of all of you  Shri Indrajit Gupta
has also spoken,

ot wew fagrt el (varfewT):
ot EAT A F IEA & aOR A I
wi WY §3T & FIHA /T AT K R /)
qfzfegfa dar g€ &, 59 9¢ ga W wodr
AT FEAT TET | ZH T 9T 9O FEATS
wor A fear g

SHRI JYOTIRMOY BOSL: Sir, we
have not pressad for the adjournment
motion on the clear unuerstanding
that after shri Morarir Defa: makes
hig statement on behalf of the Oppo-
sition, we shall be trymng to high-
light certain things that have arisen
without quoting from the cocumenis
as we have promised to do.

MR. SPEAKER: I have to see and
decide as to whether we would lake
up this motion immediately or we {ake
it up later on.

SHRI MADHU LIMAYE' Which
motion?

AN HON, MEMBER: Under what
rule?

SHRI K. RACHU RAMAIAH:
There ig no motion before us.
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SHRI INDRAJIT GUPTA: On the
last day of the session it is our pra~
ctice always to waive previous nntice,
We have to come to some decigion, If
you do not want to toke it up, it is
a different matter.

SHRI SHYAMNANDAN MISARA:
We have also submitted some molions.

SHRI MADHU LIMAYE: My &d*
journment motion 15 {here. It 8
a prnority motion,

MR. SPEAKER: There were 80
many adjournment motions, We are
not taking up any, They are not
in order.

SHRI JYOTIRMOY BOSU: 1 have
not seen before a motion belng
recited on the floor of the House
immediately after question hour. I
bave nothing against it that way-
Shnt Indrajit Gupta has made a speech
It is all interesting to hear. But for
my education, kindly feli us under
what rule, under what authcrity, this
motion is being talked about, this
motion is being introduced ang it is
being pressed 1or a debate today.
We had tried to co-operate with you
in the matler of cuming to a conclu-
sion coolly and properly. There-
fore, 1n the Opposilion we had a
meeting and there we decided that
we are not pressing for the no-con-
fidence motion.

MR. SPEAKER: I will need time to
consider how far this motion can be
accepted . .

SHRI JYOTIRMDY BOSII: There
is a request o the Leader of the
House for a secret session....

MR, SPEAKER: It 1s a great pro-
blem for me what to do with this
gentleman,

SHRI SHYAMNANDAN MISHRA:
May I seek vour guidonce? Just as
we had a reaction to the statement
made by the hon. member, Shri
Morarji Desai, shall we have the re-
action to the proposal made by the
hon. member, Shri Indrajit Gupta.
from the ‘Government?
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.8HRI K. RAGHU RAMAIAH' 1t is
the same thing, He has only sugges-
#ed certain modalities. The propo-
sal is substantively the same. I bave
already given our view; I said what-
ever has fo be said,

MR. SPEAKER: It is just notice
of a motion, It will bc taken
up at the appropriate ime. We will
treat it as notice of a motion.

SHRI DINEN BHATTACHARY-
YA (Serampur): Mr, Raghu Ramei-
ah's statement 1s nothing but a blufl to
evade the House. It has nothirg to
do with Shri Indrajit Gupta’s mo-
tion

SHRI  INDRAJIT GUPTA® The
point is this. First of all, Govern-
ment ghould tell the House whether—
it is allmght f thoy want time to
study that memorandum and all that—
they are in principle not averse to
the 1dea of a purlinmentary com-
mittee. Then what wiil be the moda-
lities, what the procedure will be,
we can discuss.

S8HRI G VISWANATHAN (Wandi-
wash) Let them say ‘yel' or ‘no'.

SHRI INDRAJIT GUPTA. If they
say ‘we do not think anything of that
kind 18 required’, it is a different
matter.

oft wrer fagrdt aronday . Wiz qOwTT
ag Y qewma s 3% feeamr awg wifed |
oY oqotar ot ¥ wgr ¢y o O
gAY %) wE@  F—FH-IEW WK FT
wayw fegy mar | gg w0
wrE &Y w1 & Y ik @ fw wft 3 famr
et §, gk witae ®iT @A
Foefi g 1 gmATa M T A v
for fom aadl & wyaTY 9T g WAy
R ET AT @A A A &
T | BT AGTT § W gAC IFA
vt fasdardt fafy waft o offodt §
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7 gw o Wt query ¥ fog dare ¥
@ ¥ fag 1 far vt i arfgd wite
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g | Gerfer g Hrhe T A v g
AfE g gopre arfaared w3 dovh
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37 A5 X 41 (aed 17 FLWA
AT 97 |
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Wt wew fagrdt aodat AT
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SHRI K RAGHU RAMATAH: On
that pomnt, by way of clarification,
may I point out that the Law Minis-
ter was here the whole day, busy
with the Representation of the Peo-
ple (Amendment) Bill, The next
day he had to go to Rajya Sabha
He was not keeping aloof without
sufficrent reason. He was aot keep-
ing idle.

ot wew fagrdt wodat . A
RN T A FgT w9 & wH 45 KA
Frag g w T A wrwTy AW W E 1 AT
wT & sw 5 5 arfeeqrigy st
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SHRI JYOTIRMOY BOSU: Jus-
tice delayed 1s justice denied, This
is a matter over which we are
strugghing since 28th August. In
spite of the assurances, they 1ushed
to the court of law to protect thus
from the clutches of the House,
although n the matter of muscon-
duct or misdemeanour on the part
of a member or a munister of the
House, it 15 the domain of this
House and this House 1s supreme,
Why did you think we were sitting
there hour after hour till late hours
going through the papers thorough-
ly and minutely? Our object was to
find out whether from whatever we
have seen a prima facie case is
eetablished to prove that Shri Lalit
Narain Mishra was fully and wholly
involved or not After going through
the papers, we are unanimous that
Shri Lalit Narain Mishra is inextri-
cably involved in the matter. There-
fore, we want to see the Prime
Minister and saw her. (Interrup-
tions).

MR. SPEAKER: The Primc Min-
ister is going with my permission
because she is hosting a Junch in
honour of the King of Bhutan. All
the other Members of the Govern-
ment are there.

SHRI JYOTIRMOY BOSU: After
we came to the agreement that we
shall be allowed to peruse the

3008 L8-11
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papers and make mental notes and
no notes should be taken out, we have
been cooperaling with them fully.
During our persual it has come out
clearly, and there 1s no second opinion
among he readers on this, that a
prima facie case has been established
Shri Lalit Narain Mishra had been
wholly involved in the matter from the
beginning to the end. And it ig, there-
fore, necessary, because the House is
supreme and has its domain over
misconduet, malpractice or corrup-
tion by members, it is necessaiy that
a parhamentary probe be instituted
because it is much more serious than
even the Mudgal case.

MR SPEAKER: So far as the
question of privilege raised by Shri
Samar Guha and others is concerned,
it is very difficult to take it up today
We can keep this privilege issue
pending Further, I do not see Shri
Samar Guha here. We will keep it
pending.

SHRI JYOTIRMOY BOSU: The
CBI Report from which 1 quoted the
other day, which you did not allow
me to lay on the Table of the House,
on the Dbasis of that 1 was fully
entitled to go to a court of law.
praying that Shri L. N. Mishra be
cited as co-accused. But, I refrained
from doing so because, as far as
Shri L. N. Mishra and other mem.
bers of this House are concerned,
the House is there....

MR. SPEAKER: He wanted to lay
a part of the document on the Table

which was not permissible. He can
lay only a full document.
SHRI JYOTIRMOY BOSU: I

wanted to lay on the Table the whoie
document. I can do it right now.

MR. SPEAKER: Not now. 1 do
not know what it is.
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BHRI sm.n GUHA (Contn):
Sir, what heppeng to my question of

privilege?
MR. SPEAKER: That has been
postponed, You were not here. We

walted for some time, We have post-
poned it to some other time,

& & warem wT femr § gew §,
oY ¥ g8 %< frar 3

ot 7y fomd : ame ¥ gfed geodie
A 9% gafawa @ & I | oY

Qo #e &7 Bawr 74 gt |
W REAY : FEAAET HAA A
% 7 wr¢ onr Y femr -

SHRI JYOTIRMOY BOSU: 1 did
not go to a court of law to make
Shri L. N. Mishra a co-accused,
though it is permissible under the
circumstances. Because I had every
hope that the House would take
cognizance of the whole thing and
sit in judgment as to what extent
this man is involved in this serious
licence scandal,

13 hrs.

Through the perusal of the docu-
ments, very revealing things have
come out. I gave a privilege motion
day before yesterday stating what
Shri L. N. Mishra had gaid was
false, saying, ‘I knew nothing of
what happened after I ceased to be
the Minister of Foreign Trade on 5th
February, 1973,

It has come to my notice, long
before I, started perusing the docu.
ments, that on that day, Shri Tul-
mohan Ram went to his house and
garlanded him. Shri Tulmohan Ram
saw Shri L. N. Mishra twice on that

‘MR. SPEAKER: That was dis-
posed of. -

SHRI JYUI‘IR'HOY BOBU ’In ‘tﬁl
morning, he was assured that™ steps
will be taken to complete the licen-
ces, and, in the evening, he:: was
assured that the job had been done.

Then, there are various contradic.
tory. things. I do not want to go
into details, It is precisely for that
reason that a parliamentary probe is
essential,. The matter is hanging
fire from 28th August. It is. now
about four months, The Law Minis-
ter has had a plenty of time to go
through the documents. There is no
reason why he should require more
time to study the documents. It is
essential that either we sit tomorrow
or on Monday or on both the days
and, if necessary, hold a secret ses-
sion for which we have given the
notice to the Leader of the House,
Shrimati Indira Gandhi who has just
disappeared from here.

It is necessary to the real fact
finding in this very session, If it
means that we are required to sit for
one or two or three or four days,
whatever it is, we are guite willing
to do it. Please don't stand in the
way. You have the power to appoint
a parliamentary committee instead
of allowing the majority to deny it on
this rightful issue.

SHRI SEZHIYAN' (Kumbakonam):
Sir, the Government has not given
any clear indication of what they
propose to do, Since 28th August, we
have been demanding a parliamen-
tary committee to go into the entire
question. Several motions have been
given., My motion demands the getl-
ing up of a parliamentary committee
to go into the conduct of Bhri Tul-
mohan Ram .as a Member of Parlia-
ment in the entire affair.  These
motions are still pending

The Government, though belated,
allowed us to go into the documents.
We reserved {be right to drdw on-
clusions and to ‘suggest certain mea-
sures  After going into. the docu-
ments, our demand for a parliamen-
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tary committee has been strengthen-
ed. It is not as if that some Minis-
ter or a Member has been found to
be guilty or there is a misconduct,
But any ordinarily intelligent pcr-
son, with the material supplied to
him, will come to an inescapable
conclusion that something rould
have been done. Even in those cases
referred to in UK, it is not as if
they could prove the guilt and then
order for a parliamentarv probe I[f
an intelligent person comes; io a rea-
sonable conclusion that the thing
could have happened, even thwn a
parliamentary probe is started there.
1 do not think that today is the
lust day of Parhamentary democracy
mn this countiy, today may be the
last day of this Session but not of
Parliamentary democracy 1n thiz
country  Therefore, I want them tn
g.ve o catezomi+o' 1coly  They say
that they want time  VYesterdav
evening we gave the Memorandum
which contained only about five
pages 1 do not think the Govern-
ment is not aware of the backgiound.
They are the possessors of all the
documents and they have mucn more
than what has been given to us, We
went through the documents that
were given to us for two or three
days. | can conscientiously say that
excepting the documents that were
given o us at 2 O'Clock yesterday,
all the otYer documents I have gone
through Yo the capacity that was
possible for me. We went through
them in an objective way and we
have given that memorandum. Many
of us have been associate] with Com-
mittees like the Public Accounts
Committee and in these Committees
we have been allowed to handle files
of a confidential nature; some of the
documents which were not given to
the others were given to us and we
were able to process them. Thert-
fore, it is not as if these doruments
are of such a sacred nature that they
cannot be shown to a Parliamentary

., Only some selected
documents were shown to us and even
with these, I cen 'say that there ere
many geps, there are many mysteri-
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ous portions which cannot be ex-
plained by the dumb flles, there are
many places where I can easily point
out contradictions and conflicts. One
does not tally with the other; vertain
things do not tally with evea what

has been stated in the House or
even with the charge-shect. I can
point out many gaps, Therefore,

these things need a Parliamentary
probe. It is not to be decided by the
majority of the House. If thev think

that this House is supreme. they
should also accept that Parliamen-
tary democracy is more supreme

than a single party, thus party or that
party., For the benefit of Parliamren-
tary democracy, we should have a
Parliamentary Committee,

In Bulletin No. 2, No. 2075, as
many as 10 to 15 motions were sug-
gested for the appointment of a
Parliamentary Committee, It i1s not
as 1f, for want of a formula, they are
waiting, We fully support the mo-
tion put forward by Shr Indiajt
Gupta and 1 want to know the re-
action of the Government to it.

They say that they want time. How
much time do they want®> A few
days or weeks or years'! The Law
Minister knows the facts of the case
He is the person who came to the
House and said that a case had been
registered. He gave a cooy of the
charge-sheet to the House; though
for a long time he did not give the
date, but ultimately he jave it. So.
he knows the background. Going
through our Memorandum should not
take much time A couple of days
should do. By Monday they should
be able to give a conclusive reply to
our demand. If they think ihat today
is the last day, they can stall it. they
can put it under the carpet. then
thev are doing a great disseivice not
only to this House but to the entire
Parliamentary democracy. I demand
a clear and categorical reply from
them as to how much time the Law
Minister requires to go through our
Memorandum and when the members
of this House can be expected to
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have a clear reply from the Govern-
ment, from the Minister for Parha-
mentary Affairs.

ot wrw felrd wwde (warfaa)
wegs wgrew, oWt wiy ¥ vy & w
axdty wfafa Tam7 #T BIET AL WY
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ot wrw fagrdt wweh G A
g df AN aw s hHe &,
4y Wt ¥g Ay ¥ g ' arAn
argeft & 1 a7 wve wlgg for o goar
Y ot Wt § | wew oW agwR
w7 T %1 § e g A W9 § g AT
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9 g% § 1 W 2w wiw SuT ¥y
TR, T KEAT FT X AW |

SHRI SHYAMNANDAN MISHRA
(Begusara1): [ would request the
on, Members on the other side of
the House to consider our demand
with a certain amount of objectivity,
if not with generosity.

The whole thing has to be hrought
into perspective. There have been
two demands from this ride of the
House One has been for the cnnsti-
tution of a Parliamentary Committce
here and now....

s W ST 9 o free
& Py gorrqa €, &t o A 23w T Ao
& T §, T w7 WY w7 fxa7 Miw,
AfE§ XA | ITE TR 9T TEW AA |

it vy foend : .7 WERT, ¥ H
TAVET HAT AET ARAT | CF AT AR A
Mg | OF Aen W@ @ 8, 99 w6t
TR (=g

SHRI SHYAMNANDAN MISHRA-
Now, Sir, there is one demand that
no time should be lost in constitut-
ing a Parliamermtary Commitive to
0 into the entire gamut of the issue
involved, Ancther demand is from
my han, friend, $hri Indrajit Gupta
_ ‘hltwelhu‘ldthoorthreedtys
. more and then declde about the for-
[ mation of the Committee. As I could

. - Licence case

understand it, he wanted the Mem-
bers to have two to threg days more.

SHRI INDRAJIT GUPTA: I said
just the opposite, My Member is
agreeable to complete the work on
Saturday. The other Members sald
they should get time upto Monday

SHRI SHYAMNANDAN MISHRA:
So far as his party 1s concerned,
probably, they would be prepared
for the constitution of a Cummittee
even tomorrow. That 1s the conclu-
sion to which I come,

SHRI INDRAJIT GUPTA. You
see my motion Before that the
Members have to sit with the Speak-
er, discuss, exchange notes and com-
pare the notes and then finalise the
terms of reference. After that the
Committee should be constituted.

ot wre fagrdt ool - F W gw
&t &ffFT ggw & Arg €3 1 '
#red w2y ¥ fs w4 amd wr daar
arfeariz €1, Fr avHT R R, FET
—FAEY a|y T, w7 gEwr Y @'t
IR |

SHR] JYOTIRMOY BOSU: When
we were discussing these matters, if
1 remember .., (Interruptions)

SHRI SHYAMNANDAN MISHRA:
Now, the hon, Member Shr: Gupta
would not like to commit himself to
any time horizon so far as the consti-
tution of the Committee is concerned.

But, one could infer from what he
had said that after his Member has
completed his study, he wonld be in
a position to discuss with the other
Members the formulation of the terms
of reference on the basis of which a
Committee could be constitutei. On
that basis, I had reasonably expected
that he would probably require two
to three days' time more for the
constitution of a Committee. But, if
he does not want to commit himself
to any time horizon, it is his bus:-
ness,
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SHRI INDRAJIT GUPTA:
_leave it to me.

You

SHRI SHYAMNANDAN MISHRA:
About this motion also, when we
wanted to know the reaction of the
Government, the Government said
that it could not accept it even, in
principle. That is, the Government
does not want to commit itself to the
principle of the constitution of a
Committee. The other thing is that
he had suggested the constitution of
a Committee. So, there is, in a sense
a rejection of the demand at this
point of time so far as Government
is concerned.

Now, my hon, friend, Shri Indrajit
Gupta said, when the hon. Member
Shri Morarji Desai made our demand,
that he was not speaking on behalf
of the entire Opposition. This I can
understand, But, what the hon.
Member Shri Morarji Desai had to
submit to you, in substance, iz also
‘the demand of my hon. friend, Shri
Indrajit Gupta. And may ! remind
him that two or three months back,
during the last session, his varty had
associated itself with a resolution
which demanded the constitution of
s Committee to fix responsibility In
the matter? (Interruptions). He said
0. But this requires to be repeated.
At that time, his party could do it
though it was not in wvossession of
much of the material, or the facts to
warrant the constitution of a Com.
mittee, Now. after the study of the
documents for two or three days, I
think his party should have been in
a better position to say that thev
etand by the earlier demand for the
constitution of a Committee. What
he was submitting was that others
seemed to be in a hurry and he was
doing justice to us. We have not
come to any conclusion in a hurry.
We have done so after a great deal
of study and after due deliberations
amongst ourselves, It may well be,
. my hon'ble friend or any ‘member of
his party, was pot associated with
some of the consultations we had in
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this mntter. Here, I owe an e:ph-
nation on ‘behalf _of ‘those ‘Wwho deli-
berated. amongst themselves,” May - [
say that it is not our Tault that his
party was not associated with ‘the
deliberations that we had?

SI-IRI INDRAJIT GUPTA: We nre
not complaining that we were ex-
cluded from your talks. - '

SHRI SHYAMNANDAN MISHRA:
But many people would like to ask
as to why the CPI was not associated
with the deliberations, I would like
them to understand that on whatever
occasion we had invited them to take
part in our deliberations they had
always absented themselves. So, the

-whole thing is that we have come to

this decision to which the hon. Mem-
ber of the Communist party had
come earlier also during the last
Session and it has been arrived at
after due deliberations.

So far as the reaction of the Gov-
ernment to this demand is concerned,
1 must submit that it is wholly un-
reasonable, Why do they want: to
have more time? What have they
been doing all the time? Had they
been sucking their thumb? This
matter was raised during the Iast
Session also and the whole thing had
been discussed from day to day dur-
ing the current Session. The minds
of the Members of Parliament were
full of suspicions about it. What was
the Government doing so far with
the documents that had been made
available to them by the CBI? Do
they want to start from this point of
time, that is, after we submitted the
memorandum? Were they not ex-
pected to study thon documemtg
earlier? 1

Now, that raises a very important
point,. We had raised many . issues
during the lasi Session but the Gov-
ernment has been keeping its mind
closed on those issues and they did
not try to study thase issueg which
had been thrown up  during  the

_course of the discussion. So, it comes
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to this that if we had not taken pains
to go into this matter, then Govern-
ment would have allowed those issues
to remain covered. That is the basic
thing. Otherwise, they would not
have taken this plea that they re-
quired more tlme about this.

Now, Mr. Speaker, you have not
been pleased even to grant permis-
sion for the reference of the matter
in some form to the Committee of
Privileges But in the case of hon.
Member, Shri Tulmohan Ram, you
had been pleased to say, as you had
been reminded by the hon. Member,
Shri Atal Bihari Vajpayee, that a
specia] committee, as is done in the
House of Commons, may be called
for to go into the conduct of the hon.
Member, Did we not get a complet.:-
ly unresponsive attitude from the
Government also to that remark of
yours?

Now. what 1s the door open to us”?
I would like to say that this demand
that we have now formuluted does
not brook any delay and 1t 1s both
in the interest of the Government
and the Members of this House in-
volved, because there is a clear sus-
picion now raised in sur minds. So
there must be fixation of responsibi-
lity in this matter. But how do you
fix responsibility n this matter
on those who are accountable to the
House. If it is conceded that there
has been something in the nature of
a scandal, then, would not this hon
House like to fix responsibility for
this scandal? We do not say at this
point of time who has been respon-
sible so far as this House i1s concern-
ed, although we could condde in you,
or the hon. Leader of the House so0
far as our {mpression is concerned.
But, here, we have taken a complete-
ly objective stand, We want a Com-
mitiee t0 be constituted to identify
persons, factors, circumstances that
have been responsihle for this shady
deal. In that not a very objective
demand? Why should not the Gov-
ernment accept this demand now?
Mr. Speaker, 8ir, you would also

ence case

recal] that the then Home Minister,
Shri Uma Shankar Dikshit had said
in his statement during tha last ses-
sion that a Committee was notl ruled
out. I ask you: would you like this
Government to go on breaking one
assurance after another? He had
given this clear assurance in the
House that if after the probe, a
Committee of the House was requir-
ed, that was not ruled out. I would
Iike the hon, Home Minister, the pre-
sent Home Minister to consider whe-
ther he would hke to stand by that
assurance of Shrn Tma  Shankar
Dakshit or not.

MR SPEAKER: Please conclude
now.

SHRI SHYAMNANDAN MISHRA:
Then, Mr Speaker, Sir, finally, my
submission would be that if the Gov-
ernment does not accede to this de-
mand for the constitution of a Com-
mittee, then, those of us who have
studied the documents owe a duty to
the House We will have to apprise
the House of the facts and of the
evidences which have been unearthed
during the course of our study. How
do we do that unless thers is a sec
ret session? Therefore, we have made
the second demand that there should
be a secret session, not for fixing
responsibility 1n a collective manner
in this House but for aoprising the
House of the facts and the evidences
that have been thrown up auring the
course of the study. I hope that the
Government with your help and
guidance would persuade itself to
accept the fifst demand in the first
instance, and if it does not do so.
then to accept the second demand
for a secret session on Monday

oft vy fod : s WgRY, WO
8 T g7
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SHRI PILO MODY: Kindly recog-
nise us.

wwaw wgRa F AT wTmga
wear A fetadrams § wwr/ar
aar § f62 @Y a7% & FAT 98T |

ot vy @ wegw Wy, §
a4t Arvar, Arw A g7 w1 A Dev
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MR. SPEAKER: Thope who want
to go may go, authorising their col-
leagues to lay the Pupers.

ot vy fomlt g7, &% &, Fr
Eufarmiﬁr!tzir, AN CE T
g
SHRI N K SANGHI (Jalore):

8ir, on a point of order. You should
also hear us, on this side.
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MR. SPEAKER: In this case, Mr,
Sanghi, I thought the Oppousitlon
wanted to express a view and later

on if the Government wanted to say

something, they can. But, if you want
to make out a debate out of it, that
18 not possible I do not mund =
debate if on your side he demands it
If he demands it, I do not mind But
they have given their motions 1

must call them There 15 Shr1 Madhu
Limay's motion, there 18 Shri Mishra's

motion, there is Shri Vajpayee's mo-
tion How can I say, ‘No I would
not listen to you wunless somebody
else comes in between'?
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HATH IBT QT—Ag7E A1 F2 107 o7 Ko
e Wilo fre, ot 1w #T7-71A-
€ dt WY qrferad fr fa o am
&% A1 A 7% wEr 97 v 37 w1 gW g
w0 T 1 6 o1y 5% fesdefaa ¥
faq & IA17 | 77 7T =7 Afera vy
fox & #¥T-ALY , 0F  GIET TIow 9,
I B I weR FA F frg a7 w1 qor
qr-12 faarz w1 faww § 1 w7 gw Y
gy w74 TgY § 7 §F A
& WEIT 97 EHTA AT { ¢ AW 9T
&Y Ty qedt § | war Qo qedt
e RITMACA WAL

fraT qaTe g 337 T W Qe
¥o fag X 2y Yoy frma Qv oy
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“to strengthen the hands of the

minister in the reopening of the
case”,

ag oY Ptz wy faww R

qiwat fagq -5 S0, 1973 %7
AT & Y 070 Fo 16 FT 5 5@,
1973 STAfzT N I W ¥ wre faar
T —3% & ak § o fww g
#ro &Yo WMo fE F 5 @ FY
wzaTe faeare § € wiy §1

AT 7 AR faCia o9 & @y
gzeqt # U9 ¥ ¥ qiw farRas fagy
A am AT M Faa &
T QF TE WY, UF 797 NG W, AU
qqn, T ufege aw k&) @l
FE1 e & fr we & F fygardfas
ww g, A~ ofka &, sasTRAMT HT
Fwa Y gF T § nfaer s
YT FANG | ST H AT LT AT
qU YT T fAqig @R wY aw|r
o= o) g gErE AE §)

SHRI N. K. SANGHI (Jalore): On
a point of order, Sir. The CBI re-
port has been shown to certain
opposition leaders with certain quali-
ficalions. We are not in the know as
to at what stage the perusal of these
documents is. Once the process has
started under the directions of the
House, since we do not know at what
stage it is, we would like fo bave your
ruling whether this is the right stage
to take up a subsequent discussion
emanating from the pesusal of the
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SHRI B, V. NAIK (Kamﬂ
cou'tﬁ:uﬂim of this point of mder
may I say, there are certain leadere
of the opposition who are aware uf
the report. There are certain minis-
ters who are aware of ' the report.
But we are ignorant of the report, A
large section of the Howuse is jgnor-
ant of the reporf, How do you ex-
pect us to dndefstand what they are
saying?

SHRI G. VISWANATHAN (Wandi.
wash): I support Mr. Naik. It should
not be the privilege of a feav leaders
to see the réport. We should all be
given to understand what the report
is.

MR. SPEAKER: This discussion
arose out of Shri Morarji Desai's ac-
ceptance of the Prime Minister's offer
in her speech, namely, perusal of
the documents by the opposition lead-
ers or their nominees, and I am keep-
ing it ‘within these bounds: Now, if
you also claim to be an  opposition
leader, I do not deny that.

SHRI B. V. NAIK: Our claim is
that this should be allowed to be dis-
cussed inside f.he chamber of the Spea-
ker. .

MR. SPEAKER: Now everything
is confined to the statement made by
the Pritne Minister. I am nobody *o
come and change it here or their, or
interpret it in any way. I am going by
the statement.

SHRI PILOO MODY (Godhra): Mr.
Speaker. Sir, to begin with, I entirely
sympathise with the hon. = Member,
Shri Naik. In fact, it has been our
persistant demand. ... )

MR. SPEAKER: You can sympa-
thise with him at Bombay, .

S‘.EECIPILOOMODY S!:rIelnnot
hear what you are saying. .

BHMINDM‘!‘ GU!"I‘A, Pr.-: ul
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SHRI PILOO MODY: Then, I cannot
hear what I am speaking.

As I started by saying, I entirely
sympathise with what the hon. Mem-
ber, 8hri Naik, is saying, We have
made persistent efforts in this House
to see that these reports are laid on
the Table of the House. We have also
suggested that there should be a sec-
ret session of Parliament in which this
can be discussed. Now, neither sug-
gestion is acceptable to ‘he Govern-
ment because, unfortunately, the Gov.
ernment has gone into a state of think-
ing from which it cannot reirieve it-
self. After hearing all the supplica-
tions that have been made here and
the persuasive disertation of Shri In-
drajit Gupts, all that the Minister of
Parliamentary Affairs could do was to
get up and say “we want more time"
They have been asking for time from
the end of the last session. Because,
when in the end of the last session I
gave notice of a privilege motion
acainst Pratipaksha they could have
sent this matter to a parliamentiry
committee. and *he matter would have
died there, or even held up for mav
be another six, eight or ten months

But the arrogance of this Govern-
ment is its own greatest enemy. Thank
God, they have some vital enemies
still left in this country and their
arrogance is the worst of them. What
they have denied on one occasion,
they cannot agree on another occa-
sion. That was their only plea for
which today they are in this pathetic,
pitiable condition. They want more
time because Shri Gokhale has to read
the report. Yesterday at the meeting
with Shrimati Gandhi, Sardar Swaran
Singh was there, Shri Raghu Ra-
majah was there; I do not know who
else, Shri Dikshit and God knows what
other Ministers were there; none of
them was connected with the affair.
But Shri Gokhale, who should have
been there, was not there.

AN HON MEMBER: He was there,
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SHRI PILOO MODY: He had to be
given more time. As far as I remem.
ber, Shri Gokhale is also one of the
perusing members. Now I can under-
stand the plea of Shri Bhogendra Jha
that he could have finished by Friday
but wants time till Monday. Shri Go-
khale, who happens to be the least
literate, needs another week or ten
days to think over. This is nothing
but the morL useless excuse for stal-
ling, hoping, as “he hope of a giant
man clutching at every straw, that
something will come which will ex-
tricate theni from this particular mess
which they themselves got into.

First, they did not want a parlia-
mentary committee; then, they did not
want a parliamentary probe. At one
time, they did not even want a discus-
sion on the subject in the House
Then. they did not want a debate.
They did nct want %o place the CBI
Report on the Table of the House
Then. thev did not want to place the
supplementary documents; they did
not want to place the diary. They did
not want , committee again.

Finally, they realised that in spite-
of their intransigence, they had to
vield inch by inch, inch by inch, and,
ultimately, whatever documents they
had, fabricated or otherwise, they
made available only to the leaders of
the Opposition. They started the same
delaying tactics. They made available
the documents only to the leaders of
the Opposition and in secrecy, saying.
“You please see them”, Thereafter,
they are told to only read it, don't
think about it, don’t speak abou? it,
don’t write about it—just read it.

This sort of reading without think-
ing and talking can only be done by
the Congress and cannot be done by
the Opposition. Therefore, 1 would
say that this is the pettiest, the mean-
est, the lowest, form of harassment
that any section of Parlinment has
ever been subjected to.
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Now, I want to krow: Who is res.
ponsible for this delay? Who is res-
ponsible for wasting the money of the
public exchequer? Who is responsible
for the wasting of time of Parliament?
Who is responsible for postponing le-
gislative business? Who is responsible
for postponing discussiong on all the
important problems that we are facing
in the country, the problems that were
to be discussed in this session?

It is only the Government who 18
responsible for all this and who was
unwilling to yield to justice and right
demand, We have wasted a whole
session, an entire session, to save the
miserable neck of one man I do not
think this is doing justice. The Gov-
ernment must realise it, The sooner
they realise, the better it is.

Today, as Mr. Indarjit Gupia said,
they are before the bar of the people
and the peoplc are not going to ex-
onerate them. Only the Opposition 1s
in a position to exonerate them if ex-
oneration is demanded We are not
doing witch-hunting. We are not ask-
ing for any particular man All we are
saying is that justice and right must be
done. Whether it is one man, whe-
ther it is two people, no people or
ten people, that is not material. But
as we stand today, only the Opposi-
tion can wvindicate the honour of this
Government.

Who is guilty? Is Mr. L N, Mishra
guilty or is the rest of the Government
guilty?

AN HON, MEMBER: The Prime
Minister.
SHRI PILO MODY: It is only the

Opposition who can decide it. The
Opposition can only decide it if the
Government gives a fair opportunity
to the entire Parliament to look inte
the papers and decide by ftself who
iz guilty. I¢ it does not give that op-
portumity, the entire Government will
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stand condemned. The entire Gov-
ernment will be guilty. It is only,
therefore, a parliamentary committee
which we have demanded that can in
any way exonerale them from the
doubt, slander and, malice which is
today on their head.

SHRI H. N. MUKERJEE (Calcuita.
North-East): May I make a submis-
sion? I just put it in one sentence, It
is this,

Since there is a unanimous reguest
from the Opposition for a probe which
was made clear by the statement of
the leader of my party that we want
a reference to the committee and this
can be done only after the perusal
of the documents is complete and
afier you can formulate the terms of
reference and since we are under obli-
gation to uphold the honour of Par
liament, you sir, the hon. Speaker, can
certainly, on the basis of your own
stand earlicr which you had made in
a principle way, and also gauging
the oYwious foct of o sufficient num-
ber of MP: wanting the reference tn
the Committee. vou can appont, on
your own, a Committee, say. in o
week's time at *he outside, without
reference to the Government party in
view of its lack of response to deal
with a matter of paramount urgency
My submission, therefore, is that, un-
der the rules, you can do so0 (Inter-
ruptions)

MR. SPEAKER: Here I do not have
the support of the House. 1 cannot,
I have made it very clear, The Com-
mitiee can be appointed only by the
House.

SHRI S, A, SHAMIM (Srinagar): I
also want to make it clear that Shri
Morarji Desaj did not speak on my
behalf. There are other people also
who are not articulate, who do not
like to say. For instance, “he Mus’im
League member has asked me to con-
vey this to you that Shri Merarji De-
sai did not speak on his behalf as well.
Nevertheless, as my friend, Mr. Madhu
Limaye, says, I support the demand.



281 Re, Import Licence AGRAHAYANA 29, 1886 (SAKA) Re Import 282

case

put not the demand made by Shri
Morarjl Desai, I do not, in any case,
speak on behalf of BLD, that junk
party.

There is no doubt that the Govern-
ment is interested in concealing the
truth. But I am afraid +he Opposition
represented by Shri Morarji Desai in
this case, is not also interested in
knowing the truth alone, because, in
that case, they wou.d have accepied
the most sensible suggestion made by
my friend, Shri Indrajit Gupta. What
has he said? He says that the perusal
1s not over. The Opposition Members
do not challenge that, Then he says
that a Committee cannot be just fur-
med in the air. The Commitee must
have terms of reference. This is ano-
ther sensible suggestion. Then, of
course, that Committee should not
comprise of the so-called lead=rs of
the Opposition parties. That Commit-
tee must be a representative Commit-
tee You will remember, Sir, I have
a'so suggested that the business of
shuwing the documents to the leaders
alone is not doing justice o the Par-
licmentary forum. I sympathise with
Mr. Naik and the others genuinely
becnuse for all these Members except
mysell—because I have seen the real
copy of the ('BI--for all of them it is
s pantomime. somebody is talking
about something and the entire House
does not know what they are talking
ubout. Government has given a hand-
le to the leaders of the Oprosition—
to some of them; I am certain—~to
make references, alleged refercnces,
and they are getting away with it. It
the Government had the guts and
the clarity of mind. they would have
conceded the demand for a  secret
Session where the entire House vrould
have known what exactly is there--
maybe, some of them; I do not say,
all of them, Let the Government coine
out with the documents and lay them
on the Table of the House and have
a secret Session.

Erphasis is laid on only Shri L. N.
Mishra by most of the Opposition
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members. I think, they are doing a
freag service indirectly to Mrs. Indira
Gandhi by suggesting that there is
only one corrupt Minister in the whele
Gnvernment. I would like the entire
House not to draw that inference.
The way the Opposition has been after
the blood of one person leads the
country to infer that there is prob-
ably only one corrupt man. I had
thought that the enitre Government,
from top to bottom, was corrupt, in-
cluding all those Ministers who were
in charge. The only thing is that no
Tu!mohan Ram has had occasion to
namec them as well,

Therefore, my point is that Shri
Indrajit Gupta's suggestion is the mosi
constructive one; it is the most sen-
“aible one and it should be acceptd.
Neither the Government nor the Up-
position should make it a point of
prestige, Government by saying that
they will not accept the demand for
a probe, and the Opposition by saying
that, if the Committee is not formed
today, they will not leave the Goverr -
ment alone. My suggestion would be
that the constructive suggestion oi my
friend, Mr. Indrajit Gupta, should be

AN HON. MEMBER® Mr. Hiren Mu-
kerjee's?

SHRI S. A SHAMIM: Noit Mr.
Hiren Mukerjee's. He has brought a
new element. He wants you, Mr. Spea-
ker. to shoulder the responsibility.
But all the time you have tried to
evade the responsibility. If you
had accepted the responsibility, then
we would not have wasted une month
Therefore. it is better for you now
to accept the suggestion of Mr. Indra-
Jit Gupta.

SHRI SAMAR GUHA: I have only
one submission to make. I will mnot
take more than two minutes.

MR. SPEAKER: I am not calling
you now.
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SHRI INDRAJIT GUPTA: Shri
Bhogendra Jha who wag there and
-examined the CBI documents has ask-
<d for your permission to speak.

MR. SPEAKER: Yes.
Shri Mavalankar.

SHRI P. G. MAVALANKAR (Ah-
medabad)- Various submissions have
‘been made on this important issue.
You have already been pleased to
observe that this has resulted into
a kind of a small debate. It is so
because of the unusually long, indeci-
sively and deliberately clever mannet
ifn which the Government are {rying
to keep this House and the Parlia-
ment and the country from the main
truth. Now, I do not want to spend
time again 1n telling you in too many
details as to why this whole proce-
dure you were good enough to adopt
has been extraordinary. If the CBI re-
port were made available to a Parlia-
mentary Committee, I would have ac-
cested it  straightaway  because I
would have thought that I am re-
presented in that Committee cven
though 1 may not be a Member of
such a committee. But to ask this or
that particular Member of this or that
particular party or section to g0
through the report, that in itself chal-
lengeg the very basis of the rights of
every Member of this House who is
equal with every other Member. After
all, party considerations come only
with regard to certain formalities
like channels of communication bet-
ween the party whips, and for decid-
ing how much time particular Mem-
ber of a party must get on the basis
of the strength of that party in this
House, and such other matters Rut
there are certain basic rights of sll
‘MPs about which surely the Govern-
ment and much more the Chair cannot
say that some Members are more
equal than the other Member!
But I do not want to repeat that
aspect, Now, the whole course is al-
ready decided and acted upon. Some
Members have already seen the report
under the oath of secrecy.
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Now, Shri Morarji Desaf and Shri
Indrajit Gupta had in their own way
made certain submissiong to  you.
They have focussed the matter from
two different angles and both have
ably put forward their arguments,
What surprised me however, is ths.
After Shri Morarji Desai’s statement,
Shri Raghu Ramaiah, on behalf of the
Prime Minister, although the Prime
Minjster was present in the House,
gets up and reads cut a prapared
statement saying that Government
want some more time. Now, you might
have seen that after Shri  Indrujit
Gupta got up and made out an able
case from his angle, to that also the
same Minister gives the same reply!
Now, that means what Shri Morarji
Desai and Shri Indrajit Gupta said
is the same thing and that the Gov-
ernment are determined nol 1o bhe
open or to be receptive to this pouit
at all.

Now, they say that they want vome
time T want to ask. Why do they
want some time” After all some of
us on this side have seen the CBI re-
port. Of course, I am not there But
at least the Government has seen 1t
from the beginming till today. So. they
know whether there is a prima focie
case or not They have all the fucts
in their possession But even from
those facts which are in the posses-
sion of some of the Members on this
side, they have come to o definite
conclusion, not a tentative conclusion
now A tentative conclusion was on
the basis of an inference before look-
ing into the CBI report. Now, it is a
definite conclusion that from whot-
ever reports documents and notings
on the files these few members have
seen, they are convinced beyond doubt
that there exists a prima facie case
for sending the whole matter to a
Parua:pentary committee,

14 brs.

Now, Sir, the Government are in
full possession of facts. I want your
guidance on this particular point.
Why should the Minister of Parlia-
mentary Affairs say that Government



285 Re, Import Licenct AGRAHAYANA 29, 1806 (SAKA) Re. Import 286

want more time go that Mr. Gokhale
reads the various documents? He
should have, if at all, made this
offer much earlier that he wanis—
Government want—more time. But
asking for some more time to-day is
in order to merely get fthe whole
thing cancelled or lapsed, They want
to get this thing lapsed and killed]

Therefore, I want to ask this ques-
tion—Why does the Government
want more time? Is it for throwing
out the whole thing? Some of my
friends wanted a secret Session— my
friends Shri Bosu, Shri Shamim and
others spoke about it. They all re-
peated the same demand. But 1
want to give a warning, If we have
a secret Session, what will happen?
Sarvashri Madhu Limaye, Atal Bihan
Vajpayee, Shyamnandan Mishra and
other Members have taken an oath
of secrecy. as regards the perusal of
CBI reports and related documents
They are now saying that they cannot
speak about these papers in any case
while we are here in open session
because of the oath. Now, if you
have a secret Session, what will hap-
pen? In a secret Session. no strangers
and pressmen will be allowed. Only
the Members will be there and they
will only be sitting and discussing all
these things. All these things and
secret matters will be brought in
Bul because it is a secret Session,
we wan't be able to speak anything
outside and the Government which
has a mejority will, in any case,
throw the whole thing out, whether it
13 a secret or an open Session! And,
thus, the main purpose will not be
served. My point is that the purpose
wil] be gerved nly if there is a full,
proper Parliamentary probe.

In concluaion, I would invite your
kind attention to my own motion-—
No. 218 printed in the Lok Sabha
Bulletin, Part 11 dated 6th December,
1974. This is what 1 seid in my
motion, I quote:

“That this House resolves that
a special Parliamentary Committee,
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nominated by the Speaker and
under his Chairmanship, be consti-
tuted with a view to going through
the CBI Report and deciding whe=
ther the conduct of some of the
Members of the House was in con-
formity with the high standard of
Parliamentary democracy and
decency.”

I am very glad that some of the hon.
Members who gave their motions that
are printed in the Lok Sabha Bulle-
tins and several who have spcken
just now also confirm after going
through the CBI reports ett that
there is a prima facie case for a
Parliamentary probe. So, I am happy
that what some of us inferred and
imagined even without the perusal of
the documents is being fully confirmed
and strengthened.

My point is that this Parliamentary
probe must take place immediately.
1 am glad thai after the CBI report's
perusal some esteemed friends have
been nyre than convinced about the
prima facie case. Therefore, there
should be a probe, and it must be
announced to-day, and to-day only.
Parliament has a right to demand
that There 15, afler all, a democratic
policy in our land and, no matter,
who the person is, higher of the hich,
if he 1s found guilly of cerfain
charges of corruption and undignified
behaviour he should be forced to be
removed by a Parliamentary probe.
In a Parliamentary democracy, no
one is indispensable or unremovable.

Please therefore decide to-day, and
do not let it go to another three or
four days because this wil] then be
thrown out!

MR. SPEAKER: Prof. Guha has
already spoken.

SHRI SAMAR GUHA: I want to
draw your attention to one thing.

MR. SPEAKER: I shall give you
two minuteg only. Your party
Members have already spoken,
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SHRI BHOGENDRA JHA (Jaina-
gar': I kept on standing. ..

MR SPEAKER: I am not denying
you a chance,

SHRI BHOGENDRA JHA 1 can-
not keep quiet,

SHRI INDRAJIT GUPTA: He had
been perusing the documents.. .

MR SPEAKER: 1 shall call m
last of all. -

SHRI BHOGENDRA JHA: No I
do not seck time from you I want
that this House should have some
more facts

MR. SPEAKER" Do not lose your
temper. You will be called

SHRI BHOGENDRA JHA: You
heard everyone,

MR SPEAKER Mr Guha will
you wait a minute?

SHRI SAMAR GUHA: For him I
shall <1t I shall speak after him

MR SPEAKER:

I am not gomng
to allow eveivbody

SHRI SAMAR GUHA
carry on

You may

SHR] BHOGENDRA JHA*: Let the
Speaker decide whether 1 should
spcak or Shii Guha I cannot stand
everytime,

SHR] INDRAJIT GUPTA*: When
Mr Mody got up to speak Shr1 Jha
alsp rose But you said at that time
that after Shn Mody you would
allow him

MR SPEAKER' I tell you I am
domng 1t this way 1 allowed the
party leaders to speak first. From
the same party some Members came.
I told them that their leaders have
already” spoken. You may have two
mmufes Mr, Guha &nd then Mr,
Bhogendra Jha
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SHRI SAMAR GUHA: Sir, let him.
first speak.

SHRI BHOGENDRA JHA: 8ir, 1
want to know your deciston. If you
do not allow the second Member to
speak from the same party then I
will sit down. (Inferruplions)

MR. SPEAKER: You had sat down
in his favour and he hag withdrawn
I had called you and you sat down in
his favour. I am not going to call
any other gentleman now. I allow-
ed perusing nomunees and the leaders
to speak, In your case you were not
the perusing nominee.

SHRI SAMAR GUHA: 1 had no-
minated Mr Madhu Limaye. You
have allowed more than one person
from different parties,

MR SPEAKER I request you to
please sit down now. We had enough
of it

SHRI SAMAR GUHA: You have
allowed more than one spokesman
from one party.

MR SPEAKER: That was done,
Mr. Limaye has spoken,

SHRI SAMAR GUHA: Certainly,
if you do not allow other Member

MR SPEAKER. I am noi allowing
any other Member

SHR] SAMAR GUHA: There
should not be more than one from
every party.

MR SPEAKER [ accept that.
Papers to be laid on the Table,

SHRI BHOGENDRA JHA: S8ir,

kindly hear me I am :::jinléﬂwm:
n to s . Shri Indrajit

'1':: movadpel: Motion. Some other
Motions are alsd befare you. Then,
those Members said, that they are
not going to press those Motions.
Shri Indrajit Gupta read out the
Motion and he has spokih on that.
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MR. SPEAKER: This ig Notice of
a Motion which I received while sit-
ting here.

SHRI BHOGENDRA JHA: Sir,
Members have perused the docu-
ments, Today's discussion begins on
that basis, Having "gone through
the documents, if you think that my
views or suggestions on these Mo-
tions are necessary, you allow me
Because my name has also heen men-
tioned by certain people, because 1
wag in the Committee and you know
how the memorandum was dralted
(Interruptions).

MR. SPEAKER: Not at present
I clearly said that this is Notice of
a Motion This is Notice of a Motion,
like other Motions. I have not taken
any decision on it yet.

o wrw gy arodedt @ weTw
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X & | ¥ g° R ? fw fraar o
A §? EE ST AT AN T 7

SHRI K. RAGHU RAMAlAt: Sir,
it in very unfair to pin us downm to
any particular time, On behalf of
the Government, I did gay that the
memorandum requires a close study
and that it will require some time.
How can I say how much time the
Government will take? It is wvery
unfair.

SHR; INDRAJIT GUPTA: What
about my Motion? I have not given
you any memorandum.

3005 L8122
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SHRI K. RAGHU RAMAIAH: We
have not even had a copy cof that.
(Interruptions).

SHR1 BHOGENDRA JHA: Sir,
the Minister has stated that all the
Oppagition leaders had met the Prime
Minister and gave the memorandum.

This is factually wrong. (Interrup-
tions)

SHRI INDRAJIT GUPTA: Sir, we
are all feeling hungry and you are
also feeling hungry and that is why
you are also very angry sometimes,
I would suggest that you allow as a
special case, those Ministers who are
waiting to lay the Papers. We do
not mind. Let them lay the Papers
and go away and then this discussion
can continue. You can hear Mr.
Bhogendra Jha and others also,

MR. SPEAKER: I shall not give
any chance to any Member. I have
asked the Minister to reply. He has
already rephed,

SHR] SAMAR GUHA: Sir, on a
point of order A specific resolu-
tion, a specific mofion nas been
brought before the House and it has
been categorically stated here.
(Interruptions). Where they have
categorically stated that a Commit ec
should be constituted. In reply to
that, the hon Minister has said that
they want time Time may b~ eter-
nal Time may be one day, twa days
and so on. It is everybody's hunch
that today may be the last day not
only of this Session but of this Par-
hament. Therefore, this House is
entitled to know when 1s the Guvern-
ment going to give thewr -onsidered
view What 1s thp specific time?
Time may be of Nth degree, It does
not mean that Otherwise, this Gov-
ernment will carry the whole ble-
migh, the Prime Minister will carry
the whole blemish, of shielding one
corrupt Minister. The whole people
will think that The Government and
the Prime Minister are carrying the
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[Shri Samar Guha]

whole blemish of shielding one

MR, SPEAKER: No, no.

ot vEw fagrdt woldt :  wETH

SHRI BHOGENDRA JHA: On a
point of order—On a point of order—
On a point of order.

MR. SPEAKER: This is not the
way of outing a point of order.

PROF. MADHU DANDAVATE: He
hag said ‘point of order’. Let him
formulate his point of order,

SHRI INDRAJIT GUPTA: When
one or more motions have been
formally moved, how do you dispose
of them?

MR. SPEAKER: I told you that
you had brought it at the time I was
sitting in the Chair. I said vou had
sent in a motion which would be
treated as a notice.

ot wew fagrdt amst et 7R =,
HIT QAT 2l A F

SHRI INDRAJIT GUPTA: You do
not join this game of playing for time
like this,

st wew fagrQt wonddy . ox HAE

W oY gy war g7 @Y 9% # i a@w
UF 1% §AT IAT @FRFCH, QN
far q gz da AW F . . (sawwA) |
# gz AT ATE WET 7 Y E |

SHRI BHOGENDRA JHA: On =&
point of order.

MR. SPEAEKER: Please do not
disturb. Shrl Vajpayee was called
first. He was already on his point of
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SHRI BHOGENDRA JHA: No,
You are violating your order. See
the record.

PROF. MADHU nANDAVATE:
Let him formulste his point of arder,

MR. SPEAKER: He is not in 8
position to Tormulate,

SHRI BHOGENDRA JHA: My
point of order is that you as Speaker. .

wew W fReet Wi 6T,
ST A F7R & wg wfY oy« wwar
WIRHY | W19 T F T 6Q |

SHRI BHOGENDRA JHA: Agreed.

SHRI INDRAJIT GUPTA: This
should apply to everybody, not once
in a blue moon and only to us,

SHRI BHOGENDRA JHA: WMy
point of order js this, You had an-
nounced when Shri Madhu Limave
was speaking that you are going to
give me time not in the capacity of
the second member of the party but
as a person who has perused the
documents. Today the discussion has
arisen on that basis.

The second point of order is that
while the Minister was making his
statement, he had included all the
Opposition parties. ...

SHRI K. RAGHU RAMAIAH: No,
no. The correct version ig this, I
sald ‘leaderg of some of the Opposi-
tion parties’. 1 did not say ‘all.

SHRI BHOGENDRA JHA: Any-
way. Either you abide by your order
or you say you have committed a
mistake in announcing that you
would give me time,

MR, SPEAKER: 1f it satisfles

your vanity, I will admit that I com-
mitted a mistake. I am sorry. (In-
trruptions).
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SHRI BHOGENDRA JHA: I will
get a more reasonable chance outside
.++s (Interruptions). What s your
ruling on that. Unless you allow me,
I will not speak.

WeTH WP . WAL WM FY ¥W
¥ wget G101 & i & wg fw aoft g€

Earewads mgm gl g ® Qarady
g fo fae & wre7 9wl wig feg @1 )

SHR] BHOGENDRA JHA: Sir, to-
day being the last day of the session
~JI do not hope that this is the last
day of Parliament or Parliamentary
democracy; even though the forces
are there, they are not strong cnough
to destroy parhamentary democracy. .

SHRI ATAL BIHARI VAIPAYEE:
Obviously he is referring to the rul-
ing party,

SHRI BHOGENDRA JHA: The
issue has been precipated according
to me, Even before the perusal of
the documents, our stand was there
gshould be a probe by a parliamentary
committee. At that stage, many mem-
bers of the ruling party were also
of that view. That is my assessment
of the situation. Having perused
most of the documents—the report,
the case diary. seizure list etc,
many of us could not give adequate
time to that, Yesterday I ~ould not
give time to the House; dav before
yesterday also I would not give time
to the house. After spending 10
hours each day, still I have not com-
pleted it. I do not think anyone else
has been able to complete the perusal.
They have decided that the study of
the documents should continueg to-
morrow, day after tomorrow and
perhaps even beyond that, In such a
situation, Mr. Indrajit Gupta suggest-
ed and I also suggested that there
should be a probe by a Parliamentary
committee. So. from the beginning
we have been demanding that there
should be a parliamentary probe. I
would still say that it would have
been much better for democracy, for

Licence cage

this Parliament, for the ruling party
and for the entire Council of Minis-
ter without exception. if this had
been allowed. I do not support the
suggestion for a secret session. On
the basis of the evidence collected.
the CBI have given us abundant
material after perusing which one can
be in a position to come to a conclu-
sion on a particular point. In such a
situation, Jet the Government announ-
ce their decision nmow. Even if there
is a secret session, there would be
suspicion lingering in the 1nindg of
the general public. So, I am not for
a secret session. I think there should
be a parliamentary committee, Even
if it is a full parliamentary debate,
neither Parliament nor Government
will lose anything, because the facts
have come out in the charge-sheet
and nothing new will come out which
will harm the country or the demo-
cratic system or the Minister, So, 1
suggest that let the perusal of the
documents be comnuleted and then let
those members come to some unani-
mous conclusions,

In such a situation, this being the
last day of the session, let the Gov-
ernment announce their decizion as
to what steps they are going to take.

SHRI S. M. BANERJEE (Kanpur):
Sir, I rise on a point of order.

MR. SPEAKER: There is no pomnt
of order.

oft e fagrdr avada ; were REE
ST T A AT W W FIA G
£ AT T AT AT AT I - TF AV
THTT F AT FHE FAM FT AGAT FT
TRV TR FIHIT AT ATeA T FHAT
aw & fwd ag afedwe o fegr g
0 & R ¥ o wa e Ay fagrA@T
F friz Jo wLATA HX—0) WVIT 0T
FTIT @ TANT §, AFHT W IT W W
Tre & wgww § fe aoere gud R
T 1 QT W R ) ok Wiy gl
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(8t s fgrt areieR]

FAE! FAMT AWHTT FQ § A g O
fam #T35 5 o= o [ wify
7 T UFY g5 FIR F @ w0
sty Te femaneg |

SHRI DINEN BHATTACHARYYA-
After so much of discussion lasting
so many days over this matter, if
nothing happens, what will be the
impression in the country about
Parhament? So, 1t 1s our firm opinion
that the Government should imme-
diately fix some time, appoint that
committee and decide the tcims of
reference of that committee,

SHRI INDRAJIT GUPTA: I can
appreciate the hon, Minister for
Parliamentary Affairs bemng in a
difficulty because he Rags Jot only
that brief which he got in the morn-
ing. He 15 sticking to that He 1s
not in a position to say anything
which is outside his brief I would
say in all seriousness that we are
prepared to accommodate him. Let
the laying of papers go on; in the
mean while, let him have further
consultation, and let him come back
and announceg the decision of the
Government Because, there are mo-
tions moved which cannot be dis-
posed of this wav, in a cavaler
fashion, passing on to the next busi-
ness. We will not allow that.

SHR]I S M. BANERJEE: 1 rise on
a point of order, Sir. My pont of
order 15 this. I want a ruling fiom
you on two points. My first point
15 that the notice of a motion has
been given. Fortunately or unfor-
tunately, the notice has been read
out i1n the House. It hag gone in the
proceedings. Today is the last day
of the session. I want to know
whether you have accepfed it and, it
you have accepted, when it is coming,
whether it is coming in the next
session, .,

MR, SPEAREH:
Yet-Namegd motion.

SHR! 8. M. BANERJEE:  Under
rule 184, it has been moved, Whether
it is under rule TB4 or 188, I do not
Khow. But it is a motion. I am a
Member of the House and I am en-
titled to know what is going to be
the fate of the motion. If vou have
accepted the motion, what is the
reaction of the Government thereto”

1t i a No-Day-

My apprehension is that *he people
are marking time and today, the
session will adiourn and everybody
will go away, including myself 1
want to know the fate of the motinn,
Let the Government come forward
and openly discuss it Let the motion
be discussed. Let them reject it.
You give your ruling.

MR SPEAKER: Please it down

As 1 have ten times told earlier.
it 15 the notice of & motion It 1s
like any other motion It s a No-Day-
Yet-Named motion, ’

SHRT X RAGHU RAMAIAH- Si.
1 really thought that the Owpposition
would appreciate the spirit 1n which
1 made the statement Yesterday, it
was about 8 PM or so when a me-
morandlim was given, when a sugges-
tion was mdde about the parhamen-
tary commitiee, etc. Again, this
morning. some other suggestions ave
made Do you expect the Govern-
ment to immediately react, all at
once, withih a minute? The memo-
randum which contains so many
points has to be examined. The Law
Minister is doing it. It is unfair to
expeet that the Government must
react immediatelv. T ‘do not accept
this suggestion,

ot wew fagr€t et ;o wewg
TEET, TE w7 waew 3g § fw sv
TRam R fmm TR s v

MR. SPAKER: Whatever you take
it.
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SHR] ATAL BYHARI VAJIPAYEE:
We gtage a'walk-out in protest.

oy fomd : weuw mdNEw,
FAFEARTFTQIE |

T WEET : SIT AT |

Shri Atal Bihari Vajpayee and
some other hon. Members thea left
the House.

14.33 hrs.

PAPERS LAID ON THE TABLE

NoTiFicaTiONs UNDER ALL INDIA
Services AcT, 1951

THE MINISTER OF STATE IN
THE MIN'STRY OF HOME AFF-
AIRS, DEPARTMENT OF PERSON-
NEL AND ADMINISTRATIVE RE-
FORMS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
OM MEHTA): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (2) of sec-
tion 3 of the All India Services Act,
1851:—

(i) The Indian Administrative
Service (Fixation of Cadre
Strength) Twenty-fourth Am-
endment Regulations, 1974,
published in Notification No.
G.5.R. 1289 in Gazette of India
dated the 7th December, 1974,

(ii) The Indian Adminstrative
Service (Pay) Twenty-third
Amendment Rules, 19741, pub-
lished in Notification No.
GSR. 1300 in Gazeite of
India dated the Tth Decem-
ber, 1874, [Placed in Library.
See No. LT-8827/7¢].

AGRAHAYANA 29, 1896 (SAKA)
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Avuprr RerorT oF WoRkING or CocHIN
ReriNeries Lrp., 1973 Anp NoTiFICA-
TION UNDER CusToMs Acrt, 1962

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI!
PRANAB KUMAR MUKHERJEE): 1
beg to lay on the Table:—

1. A copy of the Report (Hindi
and English versions) of the
Comptroller and Auditor Ge-
neral of India for the year
1973—Union Government
(Commercial) —Part IV—
Appraisal of the Working of
the Cochin Refineries Limit-
ed, under article 151(1) of the
Constitution. [Placed in Li-
brary. See No. LT-8328/74].

2. A copy of Notification No.
G.S.R. 691(E), (Hindi and
English versions) published .n
Gazette of India dated tne
17th December, 1974, under
section 159 of the Custom-
Act, 1962, together with an
explanatory memorandum.
[Placed in Library. Seec Nu.
LT-8829/74].

CorrecTiION OF ANsweEr To USQ No
4569, patep 16TH DECEMBER, 1974 re.
Finping oF U.P. Lanp Rerorms Com-
MITTEE, GUJARAT AGRICULTURAL Pro-
DUCE MARKETg (AMNDT.) Rurrs, 1874
AND NOTIFICATIONS UNDER GUJARAT
PANCHAYAT AcT, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): On behalf of Shri Anna-
<1heb P, Shinde, I lay on the Table -

1. A statement correcling the 1e-
ply given on the 16th Decem-
ber, 1974 to Unstarred Ques-
tion No. 4569 by Shri Madhu
Dandavate regarding Finding
of U.P. Land Reforms Com-
mittee on Vioclation of Land



